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Government of Inpdia
Ministry of Finance
(Depertmwent of Revenue)

LER 3

New Delhi, the 30th May, 1980,

s e WS G SIS MY Wmee e S e

No.3435(F.No.398/12/80-IPCC): In pursuance of sub—clause(iii) of clause
: (44) of Section 2 of the Incéme~tax Act, 1961,(43 of 1961) and in
oA supersession of Notificaiion of the Government of India in the Depart-
zert of Revenue No.1820(F.XNo,404/83/77-IPCC) dated 15,6477, the C ntral
Government hereby awthorise Shri D.S.Palande being e gazetted Officer
of the Central Governmemt to exercise the powers of -a Tax Recovery
Officer under the said Act, o

2, This Notification shall ccme into force with effect from the date
Shri D,S.Palande takes over charge as Tax Recovery Officer, '

sd/- .
(H,Venkataramen) _
Deputy Secretary to the Government of India,

~(‘ The Manager
: Governnent of India Pressf™
Mayapuri,New Delhi ’

- Copy forwarded tot=

1, All Directors of Inspection including DI(O&MS),New Delki

2, The Director, IRS(DI), taff College Nagpr

3, The C&AG of India,New Delhi

4, The Accoungant General, Msharashtra,Bombay ,

5, The Chief Secretery, Government of Maharashtra ,Bombay

6. The joint Secretary & legal Adviser,Ministry of Law,New Delhi

7. The Commissioner of Income-tax,Pune-I,Pune ‘

8, The IAC,Inspection Division,CBIT,Vikas Bhaven,New Delhi

9, Central Cell-DI(RS&P),New Delhi (2 copies)for issue and distribution
10, Guarad File sa/- :

(H.Venkataranan )
Peputy Secretary %o the Government of Ind in,
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(P.N.VERMA)
»— ASSPT DIRECTOR OF INSPECT ITN(RS&P)
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